
 

संदर्भः  आईआरडीएआई/आईआईडी/सीआईआर/विविध/202/11/2023     वदन ंक: 21 निंबर, 2023 

Ref: IRDAI/IID/CIR/MISC/202/11/2023         Date: 21st November 2023 

 

परिपत्र  

CIRCULAR 

 

विषय: `सामूविक संिाि के आयुध औि उनकी परिदान प्रणाली (विवधविरुद्ध वियाकलाप  ंका 

प्रविषेध) अवधवनयम, 2005’ (डबू्ल्यएमडी अवधवनयम) की धािा 12क औि विवधविरुद्ध 

वियाकलाप (वनिािण) अवधवनयम, 1967 की धािा 51क के कायाान्वयन के वलए प्रविया  

Re: Procedures for Implementation of Section 12A of ‘The Weapons of Mass 
Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Act, 
2005 (WMD Act) and Section 51A of ‘Unlawful Activities (Prevention) Act, 1967 
 

यह धनशोधन वनि रण/आतंकि द के वित्तपोषण क  मुक बल  करने (एएमएल/सीएफटी) पर म स्टर 

वदश वनदेश 2022 वदन ंवकत 1 अगस्त 2022, के पैर  16 और आईआरडीएआई पररपत्र संदर्भ: 

आईआरडीएआई/आईआईडी/सीआईआर/एमआईएससी/86/4/2023 वदन ंवकत 19 अपै्रल, 2023 और 

संदर्भ आईआरडीएआई/आईआईडी/सीआईआर/एमआईएससी/175/10/2023 वदन ंवकत 9 अकू्टबर 

2023 के संदर्भ में है ।   

This has reference to para 16 of Master Guidelines on Anti-Money Laundering/Counter 

Financing of Terrorism (AML/CFT), 2022 dated 1st August 2022 and IRDAI Circulars 

Ref: IRDAI/IID/CIR/MISC/86/4/2023 dated 19th April, 2023 and ref. 

IRDAI/IID/CIR/MISC/175/10/2023 dated 9th October 2023.  

 

2. इस संबंध में, र जस्व विर् ग ने 20 अकू्टबर 2023 को क य भलय ज्ञ पन एफ. सं. पी-12011/14/2022-

ईएस सेल-डीओआर ज री वकय  है, वजसमें उपरोक्त प्रविय ओ ंको वनष्प वदत करते समय ‘अविलंब’ की 

व्य ख्य  को स्पष्ट वकय  गय  है। 

In this regard, Department of Revenue has issued an Office Memorandum F. No. P-

12011/14/2022-ES Cell-DoR dated 20th October 2023 clarifying interpretation of 

‘without delay’ while executing the captioned procedures.  

 

3. स्पष्टीकरण की प्रवत अनुलग्नक I के रूप में संलग्न है। सर्ी बीम कत भओ ंको सल ह दी ज ती है वक 

िे इस पर ध्य न दें  और इसक  अनुप लन करें । 

The copy of the clarification is enclosed as Annexure I. All insurers are advised to 

take note of it and comply with the same.  

 

4. इसे सक्षम प्र वधक री की मंजूरी प्र प्त है I 

This has the approval of the competent authority. 

 

िस्ता./ Sd/- 

(एम एन मंुशी/ M N Munshi) 

उप मिाप्रबंधक/ Deputy General Manager 

(बीमा समािेश एिं विकास विभाग / Insurance Inclusion and Development Dept.) 

 



Annexure I



7. Secretary, Ministry of Corporate Affairs, New Delhi 
8. Chairman, Central Board of Indirect Taxes & Customs, New Delhi. 
9. Director, Intelligence Bureau, New Delhi. 
10. Additional Secretary, Department of Financial Services, Ministry of Finance, 

New Delhi. 
11. Chief Secretaries of all States/Union Territories 

12. Principal Secretary (Home)/Secretary (Home) of all States/ Union Territories 

13. Directors General of Police of all States & Union Territories 

14. Director, General of Police, National Investigation Agency, New Delhi. 

15. Commissioner of Police, Delhi. 

16. Joint Secretary (Foreigners), Ministry of Home Affairs, New Delhi. 

17. Joint Secretary (Capital Markets), Department of Economic Affairs, Ministry of 

Finance, New Delhi. 

18. Joint Secretary (Revenue), Department of Revenue, Ministry of Finance, 

New Delhi. 

19. Financial Intelligence Unit-India with the request to upload on their portal and 

circulate to all the regulators. 
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